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16. | ANNEXURE- RS/15
Copies of the photographs of the green belt
plantation undertaken by the Answering 07-101
Respondent
17. | ANNEXURE- R5/16
Copies of the photographs depicting the
fugitive  dust emission  suppression 102-105
measures which include regular sprinkling,
deployment of water tankers
18. | ANNEXURE- R5/17
Flowchart of the manufacturing process 106
depicting that the manufacturing process is
dry
19. | ANNEXURE-RS/18
Copy of photographs depicting dry storm
water drain 107
20. | ANNEXURE- R5/19
Copy of the screenshot of the Online
Monitoring System and the Multistation | 108
Report which evidences that the emissions |
from the unit are within permissible limits
21. | Proof of service 109
L oL
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KHAITAN & CO
ADVOCATES FOR THE RESPONDENT NO.S
1105, ASHOKA ESTATE
24, BARAKHAMBA ROAD
NEW DELHI -110 001
PHONE NO: +91 11 4151 5454
Vanita.bhargava@Xkhaitanco.com
Mob. No. 9911180884
NEW DELHI

DATED:18.04.2023
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the Joint Committee report. The compliance of the  g$aid conditiogs *

have routinely been sent by the Respondent No.5 by  ay of six monthi
compliance status reports to the Deputy Directo neral of Fores
Lucknow. The latest Compliance Report in respect af e specific an\d
general conditions of the EC was sent vide Letter dat 3 Noverrber

2022.

Furthermore, the Answering Respondent has also routinely submitted
Compliance Reports of the Condition to Operate issued to the
Answering Respondent. The latest Compliance Report in respect of the
CTO was sent vide Letter dated 22 December 2022, which notes that
the Unit of the Answering Respondent is fully compliant with all the
Specific and General Conditions of the EC.

The compliances reports infer alia state the following which

show compliance with the recommendations made by the Joint

Committee:

1. The air pollution requirements are being complied with and the
fugitive emissions as measured by particulate matters are within
the prescribed norms. Further, the air pollution control system and
monitoring, as proposed by the industry and approved by the
Board have been installed in the premises;

1. Unit of the Answering Respondent is complying with the Ambient
Air Quality Standard, 2009;

m. Unit of the Answering Respondent has installed online continuous
emission monitoring systems and is connected to the CPCB server;

1v.  Unit of the Answering Respondent is compliant with the Fly Ash
Notification No. S.0. 254 (E) dated 25 January 2016,

v.  Unit of the Answering Respondent is compliant with provisions of

Noise Pollution (Regulation and Control) Rules, 2000;
'
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SGE 9/5/
In view thereof, this Hon’ble Tribunal

y pass su wders
dismissing the Original Application qua th sw’en ng g ndem

l W"

6N %/
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DEPONENT
VERIFICATION:

I, the Deponent above named, do hereby verify that the contents of
foregoing affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed therefrom

Verified at onthis 182 day of April 2023.

/

L DEPONENT
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Prerna Singh

From: Prerna Singh

Sent: 19 April 2023 13:26

To: 'ms@uppcb.in’; ccb.cpcb@nic.in; ‘'dmail@nic.in’; 'jesalw@gmail.com’; Consultant Judicial-
NGT(P.B.)

Cc: Deepak Singh

Subject: ADVANCE SERVICE | REPLY AFFIDAVIT OF R-5 | OA 617 OF 2022

Attachments: reply ngt bara cement_final.pdf

Dear Sir/Madam

A reply affidavit is being filed on behalf of R-5 (Ultratech Cement Limited) in OA 617 of 2022. A copy of the same is
attached with this email as advance service of the same

Please acknowledge the receipt.

Regards

Prerna Singh

Advocate for Respondent No.5
9900589761
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